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ORDER

Per Dr. B. R. R. Kumar, Accountant Member:

The present appeals have been filed by the Revenue
against the orders of the Id. CIT(A), Faridabad dated
10.01.2018.

2. Since, the issues involved in both the appeals are
identical, they were heard together and being adjudicated by a

common order.

3. In ITA No. 2054/Del/2018, following grounds have been

raised by the Revenue:

"1. Whether on the facts and the circumstances of the
case and law, the Id. CIT(A) was right in deleting the
penalty of Rs.1,49,49,530/- u/s 271(1)(c) of the
Income Tax Act, 1961 imposed by the Assessing



2 ITA Nos.2053 & 2054/Del/2017
NHPC Ltd.

Officer against inaccurate particulars filed by the

assessee i.e. wrongly claimed deduction u/s 80IA of

Rs.2,99,54,875/- and Rs.1,50,50,111/- on account of

income tax born by the assessee on perquisites of

employee in respect of recommendation provided by

its employees.”
4, We have gone through the order of the Co-ordinate Bench
of ITAT for the A.Y. 2011-12 in ITA No. 466/Del/2016 and
297/Del/2016 order dated 26.07.2019 wherein the appeal of the
revenue have been dismissed and the appeal of the assessee
has been allowed resulting in deletion of all the additions made,
making it imperative to delete the penalty levied u/s 271(1)(c)
of the Income Tax Act, 1961 that were based on the additions

made to the returned income.

5. In the result, both the appeals of the Revenue are
dismissed.

Order Pronounced in the Open Court on 15/02/2022.
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